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besn  held +that ths applicant is not holding a combatisad

post, the applicant iz entitled to CGﬂE@QU§ntfal benafits,
including the retirement ags ot supsrannuation ~as
prescribed Tor civilian employses, ,.6na%queﬁt1y, this
respondents are directad to continue the ssrvices of ths
applicant a8 a <civilian 6mb]oyéé till ths ags ot
suparannuation of civé]iaﬁ smployvess.,

4, 0.A. s disposed of in the aforsstated terms.

NOo costs.,
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(‘V.K.Majotrra ) ( smt.Lakshmi Swaminathan )
Membar (A) - Vice Chairman (J)
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